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~ NOTES OF THE REGISTRY ORDERS OF THE TGRUNAL
o ted 20.5.2002

It is stated by the counsel for the
Applicants that this case is covered by the ]
decision eof this Tribunal rendereé in 0.A-120/01'\
which was disposed of en 1.1.2002, with @irectien
to Respondents tO reensage the applicants therei
as casual workers, from time to time, dependingi
upon the need for engagements of such casual
wérkers and their dates ef initial eneasements
and the tetal number of days of werk sut in by
them. The Tribunal made it clear in that gdecisien
dated 1.1.2002 that the Respondents would be free
to operate a work ghaxgxx chart in the manner
mentioned in the said decisien, by previdine
engagements to the applicants therein and te
other césual workers. The said directien of this
Tribunal was subject te the cendition that the
applicants should report themselves for engagement
bef ere the respondents at the apprepriate time,
It is stated by the advecatethat the Apg_licants ‘
are still continuing te work en casual basis
under the respondents.

In the aferesaid premises, after hearing
the counsel for the Applicants and Shri A.K.Bose,
Sr.Standing Ceunsel for the Respondents, this case
is alse disposed of in terms of the directions
issued by this Tribunal en 1.1.2002 in C.A¢120/01.

Copies of the judement rendered in C.a.
120/01 be sent te respondents aleng with cepies of
this erder to:ﬂhespiném at the cest of the
Applicants, A670cat;-for the Applicants undert akes
te file the required postages for transmissien

of copies of the order to Respondents, by 24.5.02.




Applicants’ Advecate also té file six numbers of
xeréx copies of the decision of the Tribunal rendered in
0¢A.120/01, by the date fixed.

The Respondents herein are directed to felleow the
judgment dated 1.1.2002, rendered in 0.A.Ne.120/01, by this
Tribunal in case of the Applicants in this O.A. eng as a
consequence, the Applicants, who are still in engagement ,
sheuld net be disengaged.

The O.A. is dispesed of as abeve. No costs.
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